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. $#N THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BFNCH

AT HYDERABAD

OA.865/96 ' dated : 12/13-§-96
Batwaan

M.V.B. Kutumba Rae : Applicant

and

1. The Sub-Pivisienal Inspecter of
Pest offices, Pamarru Sub Divisién,
Pamarru, Machilipatnam Pivisien AP,

2. The Supdt. ef Pest Offices
Machilipatnam Divisien
Machilipatnam, Krishna Dist.aPrP -

3. M=ka Peraiah
EDMC/DA, Undrapudi BPO,
Pamarru 3ub Divisien

Machilipatnam : Respendents
Ceunsel for the applicant : Krishpa Devan
' Advecate
Ceunsel fer the raspondents ¢+ N.R. Devaraj
: 5C for Central Gevt.
CORAM

HON. MR. JUSTICE M.G. Chaudhari, VICE CHATRMAN 4%%z1,,,*’

HON, MR, H. RAJENDRA PRASAD, MEMBER (ADMN.)%
| i
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Judgement

oral erder (per Hen. Mr. H., Rajendfa Prasad, HMember(Admn)

The grievance of the applicant in this case i that,

altheugh he has been werking previsienally as EDMC/DA, and

aventheugh he was an applicant fer the said pest IL regular
basis, ne weightage er preference was accerded te his past
service, and tﬁat ReSpoﬁdent Ne.3 was selected, again
previsienally, fer the éost.
2. Frem the record.produced befere us, it is séen that
Respendent N;.3 was selected en & regular basis en account
of his higher su;tability compared te that ef the |applicant.
3. Regardinétérievandégfof the applicant relating te
waightage fogféast service, it was explained tha:::Ta cen~-
| ditiens between twe candidates are ébsolutely equal, a
cerﬁaih measure of preference can be given te & cindidate
with past experience under;ﬁjzj}circumstances. Even the
reappeintm=nt ef a candidatei;can be censidered plevided
his néme figures in the walting list ef EDAs with|three

and . further that
years ef regular’service,previdedhsuch an Agent wIs dis-

placed frem his jeb ewing te administrative reasems; 1t was
further added that the validity ef such waiting-1list is
limited te ene year frem the date of displacement of the
Agent. .It is seen, hewever, that this concession is unavailabl—
te the present applicant since he was neither app#imted

regularly at amy time, ner werked fer mere tham three vears,

ner indeed was he displaced en acceunt of administrative

reasens, like, for example, abelitien ef a pest er clesure

of pest effice. The plea of the applicant en thilk scere is

‘net cevered by any rule and is, therefsre, net acfeptable,

0%\‘ | | .4,




é;;’ It was submitted en behalf ef the respendents

4. As regards tha ether grievence of the applicant that his

services were terminated during his absence en lea

is reticed that the applicant had se arranged his

Ve, it

Lbsence

that he was unavailable in the village just in erder te

aveid making ever charge te the selected candidatel.

actien cannet be appreciated eor accepted.

The

5. On 13-8-1996 Sri Krishna Devan, learned counskl for

the applicant, whi was net present at the time eof
on the previeus day, requested that he may be hear
case befere the case is decided and dispesed ef.
therefere, duly heard. It wes urged by Sri Krishr

that altheugh the applicant is a graduate, having

hearing
d in the
e was,
; Devan

secured 4

B.Cem. degree.frem Nagafjuna University, Respendent-3, whe

was merely métriculate,was‘Splected fer the pest.

We netice

that the minimum educatienal requirement fer the #@st of

EDDA/EDMC>1is 8th standard. Preference, needs, hepever,

te

be given te candidates with matriculatien qualifipatiens.

It is alse specifically stated in the Service rulps fer

Extra Departmental staff that ne weightage sheuld

fer any quelificatien higher than matriculstien.,

cemparisen was made between the marks secured by

applicant and Respendent-3 at the matriculation

—

be given

that a

the

gaminatien

and, the latger being higher than the applicant, Respendent-3.

Was cjuly\ selected -[:er the ‘)OSi’-

ii) It is cemplained by Sri Krishna Devan that the appli-

cant's previsienal appeintment was replaced by anether

previsienally selected candidate, viz. ReSPQndentn3,'/g;:;§Y

which

FWec it was submitted by the respendents that th

f&rﬁn

selectien

eof Respendent-3 was en regular basis, and net preyisienal, as

.7
centended by the appliCﬁm@,

.
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It was lastly argued by Sri Krishna Devan that the

terminatieon ef his services was bgd in as much as ne netice

was given te him. It is seen frem the provisienal appeint-

ment erder issued infaveur ef the applicant vide Sub
Divisienal Inspecter, Pestal, Pamarru, Ne.PF/EDMC/DAY
Undrapudi dated 25-3-1996 that the applicant wes selpcted
fer appeintment te th7%est ef EDMC/DA punly previsi%nal
until a regular selectien was made. Such being the lcase,
the insistance of the applicent en prier netice is +et feund
dcceptable since the conditi@nlgggprming his previsjienal

appointment in the first instance W&® very clearly $pelt

eut aven at the time of his previsienal appeintment
6. We see sme and held that there was ne irregulafrity in

the selectiem of Respendent Ne.3.

7. There is ne merit in the contentiens of the a#plicant.

The 0A i's, thers[e)re. diséllow:ed. Ne cests.

-l MVWM/%

e ——

Prasad) | (M.G..Chaudhari)
Admn.) : Vice Chalirman

Dictate=d irn Open Ceurt

D,q)j:\ Qw@%@n g -

Dated : august 12, 1996
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O.A0865/96- ‘
To

1. The Sub Iivisional Inspector of Post Offices,
~ Pamarru Sub Division, Pamarruy,
Machilipatnam Division, A.FP. - :

2. The Superintendent of Post Offices,
Machilipatnam Division, Machilipatnam,

Krishna Dist, A.F.

3. One copy to Meka Peraiah EDMC/DA,
Undrapudi BPO, Pamarru Sub Division,
Machilipatnams ‘

4, One copy to Mr Krishna IDevan, Advocate, CAT.Hyd.

.5, One copy to Mr.N.R.Devraj, Sr.CGSC. CAT.Hyd.
6. One copy to Libréry, CAT.Hyd.
7. One sparé copy.

P oo Copry to }wm‘bﬂL,'¢&Tn\4-€m5@uﬁmﬂ¢fvaa
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TYPED BY '  CHECKED BY

COMEAREL BY APPROVED BY

IN THE CENTRAL ADMINISTRARIVE. TRIBWNAL
HYDERABAD BENCH ATHYDERABAD

>

THE HON'BLE MR.JUSTICE M.G,CHAUDHLRI
VICE-~CHAIRMAN

AND
THE HON'BLE MK.H.RAJENDRA PRASAD:M ()
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Dateq: 12//{3- S’ ~-19906

W JULGMENT . ~

Mtt‘VR- A./CO'I‘C NO-
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0.5No. & g(}qg -

T.A.NO. (wopo . )

Admittgd and Interim Directddns

AN
Issued
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l

Al lowgd.

Dispgeed of with directions

Dismissed

—— =

Dismisgped as- withdrawn.

‘Dismigsed for Default.

b
Ordeyjed/Re jected.

No order as to_dosts.
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